
BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

INTHEMATTER OF:

N/s. Aadeshwar Traders,

Rangareddy District

APPEAL No.78 OF 2022 (SZ)

The Telangana State Pollution Control Board,

rep by its Member Secretary,

Hyderabad& Others

Si.

No

Versus

Appellant (s)

Respondent(s)

REPORTOF THETELANGANA POLLUTION CONTROL BOARD (R1}

RUNNING INDEX

Particulars

Report of Telangana Pollution Control Board dated 10.02.2025

(Respondent No. 1).

Page Nos.

1

2. Annexure-I - Respondent Board Notice dated 20.12.2024 issued to 2 —3

Appellant industry [N/s. Aadeshwar Traders (formerly M/s. Vensai Netals or
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3. Annexure-II - Acknowledgement receipt for Rs.1,00,000/- (Rupees One 4
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5—7

COUNSEL FOR THE RESPONDENT (R1)





Report ofthe Telanqana Pollution Control Board (TGPCB} inAppeal No.78 of

2022 filed by M/s. Aadeshwar Traders, Rangareddy District.

Al/s Aadeshwar Traders (F-ormerly M/s Vensai metals), VattinaguIapaIIy(V),

Gandipet(M), Rangareddy District(Stone Crushing unit) has filed an Appeal No.78 of

2022 against the Board's Direction issued vide order dated:12.11.2022levying

Environmental compensation of Rs.49,30,000/- in compliance with the Hon‘ble NGT

Orders in OA No.6 of 2022 filed by Sri P.V.Subramanya Varma, S/o. Sri Achuta

Ramaraju, R/o. Khairathabad, Hyderabad.

The Hon‘ble NGT in its Order dated: 03.01.2023 directed the appellant to pay 50% of

Environmental compensation of Rs.49,30,000/-. Accordingly the appellant industry has

paid 50% of EC amount and deposited in separate account.

The Hon‘ble NGT, Chennai vide order dated 09.12.2024 ordered as follows:

S. As the oppel/ant has not been appearing regular/f', it would be appropriate to

imposee cost on them fortheadjottrnment sought fortoday. However, instead

of doing so, we only direct I:he appelfant to deposito sum of Rs.1,00,000/-

(Rupees One Lakh only) towards the balance amount of environmentaf

compensation recoverable. Let the said amount be paid to the Telongona State

Pollution Controf Board on orbefore 12.02.2025.

6. Post the motter on 12.02.2025forfinal hearing”

In Compliance to the Hon‘ble NGT order, the Board has issued Notice dt: 20.12.2024

(ANNEXURE-I) directing the industry to deposita sum of Rs.1,00,000/- (Rupees One

Lakh only) towards the balance amount ofenvironmental compensation to the TGPCB

Environmental Compensation fund immediately.

Accordingly, the Appellant Industry has depositeda sum of Rs.1,00,000/- (Rupees One

Lakh only) on 10.02.2025 (ANNEXURE-7I) towards the balance amount of

environmental compensation recoverable to the TGPCB.

Date: 10.02.2035 ENVE 0





REGIONAL OFFICE—I, RANGAREDDVDISTRICT

H.No.d-3-1219, Block C,WardNo.91, 2“ Floor, Backside of Country

Club, Kundanbagh, Umanagar, Begumpet, Hyderabad - 500016.

Environmental Engineer

Lr.No.Amp.78 of2022/TSPCBfRO-RR1/2024-1+V6

NOTICE

Email:ee-rrl-tspcbetelangana.gov.in

Date:20.12.2024

Sub: TGPCB —RO, RRD — Mls Aadeshwar Traders (Formerly Mls Vensai metals or

Mfs Prasad Metals), Vattinagulapally(V), Gandipet(M), Rangareddy

District—Appeal No. 78 of 2022 in Hon'b1e NGT - Payment of Environmental

compensation asper Hon'b1e NGT orders- NOTICE— Reg.

Ref: 1. OA No.6 of 2022 filed by Sri P.V.Subramanya Varma, S/o. Sri Achuta

Ramaraju, IUo. Khairathabad, Hyderabad inHon'b1e NGT.

2. Hon'ble NGT Orders in OA No.6 of2022 dated 17.01.2022& 14.10.2022.

3. Environmental Compensation orders dated: 09.11.2022

4. Revised Environmental Compensation orders dated: 12.11.2022

5. Appeal No. 78 of 2022 in Hon'ble NGT by Ws Aadeshwar Traders,

Rangareddy District.

6. Hon'ble NGT Orders Dt.03.01.2023.

7. Hon'ble NGT Orders Dt.30.04.2024.

8. Hon'b1e NGT Orders Dt.09.12.2024.

WTfEREAS, youareoperatinga crusher in the name ofMlsAadeshwar Traders (Formerly

Mls Vensai metals or Mls Prosad Metals), Vattinagu1apal1y(V), Gandipet(M), Rangareddy District.

WiTEREAS,pursuant to theHon'b1e NGT Orders in OA No.6 of 2022 filed by Sri

P.V.Subramanya Parma, S/o. Sri Achuta Ramaraju, R/o. Khairathabad, Hyderabad, the Board,

vide reference 4"cited, has issued directions levying Environmental compensation of

Rs.49,30,000/- to the Mls Aadeshwar Traders (Formerly Mls Vensai metals or Mls Prasad Metals),

Vattinagu1apally(V), Gandipet(M), Rangareddy District.

WBEREAS,M/s Aadeshwar Traders, Rangareddy District, vide reference 5tli cited, has

appealed against the Board's Direction Dt.12.11.2022 through Appeal No. 78 of 2022 inHon'b1o

NGT, Chennai. The Hon'b1e NGT inits order Dt.03.01.2023 stated following:

”As interim order is not soughtfor toshow thebonafide, let the appellant deposit 50% oy

the environmental compensation awarded with the Telangana State Pollution Control

Board within a period of8 fEight) weelcs, failing which, the stay granted would

automatically be vacated withoutfiirther reference to this Tribunal.

WHEREAS, incompliance with the Hon'ble NGT Order dated 03.01.2023, the Mls

Aadeshwar Traders has deposited Rs.24,65,000/- i.e., 50% of total amount Rs.49,30,000/- into

the Environmental CompenSation fund ofTGPCB on03.03.2023.



W£fEREAS, inhearing of appeal, Hon'ble NGT, Chennai in its order Dt.30.04.2024

stated following:

“Since the Telangana SPGB hasreported that the unit is operating illegally. the stay

granted by this Tribunal earlier on 03.01.2023 is vacated and it is open totheTelangana

SPCBtoreeo er theamount.”

In this regard,tbis office has issued notice to the unit on 25.05.2024 for payment of

leflover Environmental Compensation.

W£fEREAS, insubsequent hearing of appeal, Hon'b1e NGT, Chennai in its order

Dt.09.12.2024 stated following:

5. As the appellant has not been appearing regularly, it HDttld be appropriate to

imposea cost on themfor theadjournment soughtfar today. However, instead of

doing so,we only direct the appellant to deposita sum of Rs.1,00, 000/- Rupees

One Lakh oniyj towards the balance amount of em'ironmentol compensation

recoverable. Let the said amount be paid to the Telangana State Pollution

Control Boardon orbe/ore 12.02.2025.

6. Post thematter on I2.02.202sforfinal hearing”

1s this regard, you are hereby directed to deposita sum of Rs.1,00,000/- (Rupees One

Lal‹h only) towards the balance amount of environmental compensation to the TGPCB

Environmental Compensation fund immediately asper Hon'ble NGT order.

E NGfNEER

To ENVIRONMENTAL ENGINEER

MlsAadeshwar Traders (Formerly Mls Vensai metals or MfsTPlea$pg #§n Control Board,

Vattinagulapally(V), Regional Otice, Rangareddy.

Gandipet(M), " -

Rangareddy District

Mls Aadeshwar Traders,

Plot No.14, Maheshwari Nagar,

Bharath Nagar Colony, iiyderabad — 500018

Copy submitted to theMember Secretary, Board Office, Hyderabad forinformation.

Copy submitted tothe JCEE (Legal), Board Office, Hyderabad forinformation

Copy submitted to the ICEA, Zonal Office, Hyderabad forinformation.
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ForAppellant(s): Mr. B. Sitaram represented
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For Respondent(s): Me. Lavanya represented

Mr. T. SaiKrishnan forR1.

Mrs. H. Yasmeen AliforR3.
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ORDER

1. On 13.09.2023, 16.07.2024, 19.08.2024 and 18.11.2024,

there was no representation for the appellant. However, Mr. B.

Sitaram, the learned counsel representing the appellant, is present

today and is only seeking further time.

2. In the meanwhile, the Telangana State Pollution

Control Board (TGPCB) has filed its report dated 06.12.2024

stating that they are following up with thedistrict administration

to recover the envirorimental compensation from theappellant by

invoking the Revenue Recovery Act. Of the total amount of

Rs.49,30,000/-, 50% amount has already been paid and the

Rangareddy District to take appropriate action to recover the

remaining 50
0
a environmental compensation i.e., Rs.24,65,000/-

under theRevenue Recovery Act.

4. We direct the revenue authorities to proceed with

their action without further delay.

5. As the appellant has not been appearing regularly, it

would be appropriate to impose a cost on them for the

adjournment sought fortoday. However, instead of doing so,we

orily direct the appellant to deposit a sum of Rs.1,00,000/-
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(Rupees One Lakh only) towards the balance amount of

environmental compensation recoverable. Let the said amount be

paid tothe Telangana State Pollution Control Board on or before

12.02.2025.

6. Post thematter on 12.02.2025 for final hearing.

Appeal No.78/2022(SZ)

09'h December, 2024. AD.

sd/-

Smt. Justice Pushpa Sathyanarayana,JM
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sd/-

Dr. Satyagopal Korlapati, EM




